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ROTICE OF THE 26™ ANNUAL GENERAL MEETING AND
E-VOTING INFORMATION

This iz In continuation o our earber commuenicaton dated August, 18, 2023,
whireby Membars of VAl Holdings Limited ("Company"] wera infarmead that
in compliance with the provisions of the Companies Act 2013 {"Act") and
Rules framed thersunder resd with various circutars issued by tha Ministry of
Corporate Affwirs "MCA Circulars”), the Board of Directors decided to convene
tha 267 Annual Ganeral Maating (" AGM™ ) of the Companry on Friday, September
29, 2023 at 11:00 AM. {IST) at Grand Qlive, A-12, Sector-50, Maida-201 34
(LLP.), to tranzact the business as set out in the Matice of 26" AGM.

The Motice of 26" AGM and Annual Repart of the Company Tor the financial year

anding an March 31, 2023 has been senton Teesday, Awguet 22, 2023 through

g-mail ta all thase Mambers whosa e-mail addresses are registered with the

Company ar Registrar and Share Transfer Agent |"RTA™) or with their respective

Cepository Padicipants "DP) in accordance with the MCA Circulars and through

physical mode to those mambars whose amasl addrasses are nat registerad

with the Company/'Depesitory Parficipanis.

The Naotice of 26" AGM iz also awailable at MEDL website hitps:/f

winw. gvoling. nsdl_com/.

In compliance with the provisions of Saction 108 of the Act read with the

Companies (Management and Administration) Rules, 2014, and MGA Circulars,

the Members will be provided with the facility to cast their vote alactronically

fhrough the remoba e-voling facility an all the rasolutions set forh m tha 26"

AGM Motice, The facility of casting wates will be provided by MSCL. Tha

manner of remote e-voting by members hedding shares in dematenialize mode,

physical mode and members who have not registered their emall address is
provided in Molice.

The members of the Company are further informed as follows:

1. The remote e-weling shall commence on Monday, Septermber 25, 2023
(9.00 am. |57} and ands on Thursday, September 28, 2023 (5.00 p.m.
IST). During this periad, Membars may cast their vote electronically
Theresfter, the remede e-voling modisle shall be disabled by MSOL far voting,

2. Tha wating rights of Members shall be in propartion 1o the aquity shares
held by them in the paid wp equity share capital of tha Campany as an
Friday, September 22, 2023 ("cut-off date’.

3. Facility for voling through bafiad paper shall alzo ba made avadabla at the
AGM, The Mambers wha hawe cast thear vaba by ramate e-voling prior io tha
A8 may alsa paticipata in fhe AGM by physical presence but shall not
be antitled to cast their vote again throwgh baflet paper available during the
AGM, Once the Member cast vele on a resoluticn, the Member shall not be
allowad to change it subsequently

4, A person, whase name is recarded in the Register of Members or in the
Register of Beneficial Cwners maintained by the Depositories as on Friday,
September 22, 2023 8. Cul-olf date shall only be entilad 1o join tha AGM,
avail the remote e-vabng and woling throwgh ballot pager during the AGM.
A person who caases to be a Member as on Cut-off date should frest this
Ratice for information purposes only

5. Any parsan, who acquine sharas and become Membar of the Campany aftar
tha date of dizpatch ofthe Molics of AEM and holding shares as on the Cut-
off date, may obtain the Login D and Passwoerd from N30 by email request
on evobingi@nsdl.coin or Alankit Assignments Limited by emall requeest on
infogialankst com. Howevar, if hefsha iz alroady regisiered with NSDLIor
remote a-vafing, then ha'she can use his/her existing Useér ID and passwond
fo cast their wale

The Scrufinizar will submst his report 1o the Chairman or ta any other parsan

authorized by him aflar the completion of the scrubiny of the a-woling (voles

casted fhrough balat paper ai the AGM and through remete e-wafing], niot
later than 48 hours from the cenclusion of the AGM. The resull declarad
along with the Scrutinizer report shall be placed on the website of N3DL

7. Wyou have not regestarad your a-mail address with the CompanyD8, you may
please follow the belew instructions for obtaining legin datails for e-voting:

Physical | Sending a reguest along with scanned copy of letier duly signad by
Holding | Mamber(s) manhaning their name, complate address, faso number,
number of shares held with the Company along with geli-stiested
scan copy of PAN Card and self-attested scan copy of any of the
Tollowing viz, Aadhar Cand, Driving License, Election Card, Passpodt,
Ulility Bill or any other Govarnmant document in supporl of tha
addrezs prood of the Membar(s] as ragigtered with the Company by
email to corporate enpre@jepl.com with a copy to ria@alankit.com
or Altarnatively shareholder'members may send a3 request 1o
aviling@nsdlcoim Tor procunng wser id and passwond for a-vobing
by praviding abave menlianed dacuments.

Flease contact your DP and register your e-mail address in your
demat accownt, as per the process advised by your DP

B. Incase of any queries, you may refer the Frequently Asked Questions

(Facis) far Sharehokdars and a-voling usar manual for Sharaholders avadable

al the dewnlead section of waweavsling.nsd.cam or call an : 022 - 4846
TO00 gnd 022 - 2490 70D or send a request af evating@nsdl.co.in

By order of the Board

For YAM Holdings Limited

o

Demat
Holding

2di-

Takesh Mathur

Place: Wolda Director
Date: August 23, 2023 DIN- 00009338
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CIN: L1 122007980 PLC0G2 958 Tel: O260-667 4400, Fa: (260- 2221578
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NOTICE

Mofica is hareby given that the 32 Annual Genaeral Meeting {"AGM™} of the Members of
Mullibase India Limited | The Company”) will ba held thraugh Vidao Confarencing ("WC") / Other
Audio Visual Maans [0AVMT) on Friday, September 15, 2023 at 12:30 p.m. IST, in compliance
with the applicable crculars issued by te Minstry of Corporate Aflairs (MCA), The Secunties and
Exchange Board of India (SEBI) and the apphcable provisions of the Companies Act, 2013 and
Rules issued thersunder [hereinafter referred to gs MCA Circular & SEE| Circular respactively) o
trarsact the business sat forthin the Motice of the AGM,

In cormpliance with the said Circulars, Matice of the AGM along with tha Annual Repaort i baing send
only through electronis mode 1o those Mambers whose emall addresses are regestened with the
Company! Depositones. Mo physical coples of Motice of AGM and Annual Reporl will be sant 1o
any Member. Members may nate that Annual Report will also be available on the Company's
website i.e. www.multibaseindia.com, website of BSE Limited i.e. www.bseindia.com and on
the website of NSDL 2. www.evoting.nsdl.com. Tha Membars who have still nat registered their
email [D with the Company can femparanly get thair email [Ds registered with the Company's
Regslrar and Share Transler Agemls, Lk Inbme India Privata Limiled, by using fhe Enk:
hitps:Minkintime. co.inlemailregiamail_register.html and fallow the reqistrabon process as
guided thereafier, on or before September 08, 2023 to attend and wobe a1 the AGM,

Process tobe fofowed for reqistration of email 10 s a5 follows: -

+ Vigitthe link https:linkintime.co.infemailreg'email_register.html:

« SelectCompany name viz, Muliibasa India Limited,

« Entarthe P 1D & Cliand 1DV Physical folia number, Sharsholder name, PAN number and Share
Cerificate Murmber (in case of Physical falia), -

+ Upload a self-aliesled copy of PAN card for authentication.
I PAM details are not available inthe system, the system will prompt the member to upkad a
seff-aitested copy of PAN card for updation; - Erer yowr email address and mobiéz number, -
The sysiem will confirrm the emed eddress for receiving thes notice,

For permanent regslration of their email 1D, Mambars holdng shares in Demat form are
requestad to update the zame with ther Depesitary Parlicipants (DP) and ko Reglstrar in case the
Members are holdng shares in physical form. The dog-in credentials for casting the vortes through
e-voting shall b2 mede availabie to the members through e-mad after successiully registenng their
emal addresses in the manner provided ghove, The credentials will be provided to the members
altar venfication of thair datails. The Company is pleased to provide rempde a-Voling facility
(‘remate a-Yaling’) of MSOL 1o all iks Membears to cast thesr voles an all resclubions saf oulin the
Motice of the AGM

The remate e-voling as well a5 e-veding dunng AGM on the resclutions contained in the Motice of
the AGM wil be corducied on the e-voling sysiem io be provided by the Company. The detals of
e-voling system and pracass of e-vabing will be spacified in the Molice af the AGM.,

Membsars holding shares in Demal form ane heraby informed that Bank partculars registenad with
thedr respactive Depesitory Paricipants, wilh whom they maintan their Demat accounts, will be
used by the Company for the payment of dividend. The Company or its Registrar and Share
Transéer Agent cannat act on any request received directly from the Members holding shares in
Demat form far any change of Bank particulars / Bank mandates or address deteils, Such changes
are to be communicaled only 1o the Depository Particiantis) af 1he Membars, Membars hokding
sharas in physical form are requested ko inlimale any change of addrass and | or bank mandats {o
Link Intirme India Private Limited by sending a reguest on e<rail at rnhelpdeskdlinkintime. co.dn

Dividend.

Members may node fhat the Board of Direchors in their mesfing held on May 23, 2023 has
recommended & fing! dividend of MR 24 per share. The record date for the purpose of final
dividand far the financial year 2022-23 will be Seplember 08, 2023, The final dividend, once
approved by memders o he ensuing AGM will be paid on or belore Octaber 14, 2023,
elecironically through various online fransfer modes 1o those members who have updated their
bank account details. For members who have nof updated their bank accound details, dividend
warrant=demand draftaicheques will b= sent ouf io their registered addresses once pasial facility
is availabie,

Purguanl to the Finance Act, 2030, dvidand income will ba taxable in the hands of he mambers
with effect from Agril 01, 2020, Henca the final dividend recommendad by the Board, and if
approved by the members i ihe AGM, shall be paid be afler deducting Tax at Sowce "TDS) in
sccordance with the provisions of the ncome TaxAcl, 1961, Members are requesied torefer to the
TOS Instruction on Devidend Disiribution” forming part of the AGM Notice and submil requisite
docurmants on or before the Cul-aff date to enable the Company fo datermine appropnate TDS
rales, as apolicable.

Mo withhclding of 12 Is applicable o (i) Resident individual members having valid PAN and if the
dividend peyvable is bess than INR 5,0000- per financial vear: (i} Resident Insurance Companies
and (i) Resident Mutual Fund category members, The Company has enabled a member web-
portal for submission of ax exemplion Tormsimeguesied docurmanls, Members can submi thair tax
expmplion forms and supporling documenls directly an tha porlal far the purposes of lax
deducton al sourca by clicking the link e, https:iiweb. inkintime.coinformsreglsubmission:
of-form=15g-15h.himl and zalectng “Multibase india limited" in the dropdown.

Mon-resident members finchiding Foreign Insttutional Investor (FI'S") Foreign Portiolio Investor
['FFI's')] can avail beneficial rates under tax freaty between india and thair coundry of residence,
subject fo providing necessary documants i, No Permeant establshment and Baneficial
Crwnarship Dedaration, Tax Residensy Cerfificala, Farm 10F, anmy ofher documanls which may be
required 1o avail e tax trealy benelits by subrmitling the docwments an the aferesald link.

By and order of the Board

For MULTIBASE INDIA LIMITE

Sk

: Parmy Kamani
Place: Mumbal _

Dbe: 22 082023 Company Secratary and Compliance officer

705 RESERVE BANK OF INDIA ~ Azadiz, St
www.rbi.org.in Amiit Mahotsay S 5EN.

Auction of Government of India Dated Securities for
= 33,000 crore on August 25, 2023

Govemment of India (GOI) has announced the sale (re-issue) of three dated |
securities:

Sr..  Nomenclature Motified amount Earmarked for Retail

Mo. Mominal (in ¥Crore) | Investors® (in TCrore)
| 1| 7.06%GS2028 | B.OOD | 400 |
| 2] 7.18%GS2033 | 14,000 | 700 |
| 3| 7.0%GS2053 | 1000 | 550 |

Gol will have the option ta retain additional subscription up to 2,000 crore against
each sacurity mentioned above. The sale will be subjactto the terms and conditions |
spelt out in this nofification [called 'Specific Notification”). The stocks will be sold
through Reserve Bank of India Mumbai Office, Fort, Mumbai - 400001, as per the |
terms and conditions specified in the General Notification F.No 4(2)-W&M/2018, |
dated March 27, 2018.
The auction will be conducted using uniform price metheod for 7.06% GS 2028,
7.18% GS 2033 and multiple price method for 7.30% GS 2053, The auction will
be conducted by REI, Mumbai Office, Fort, Mumbai on August 23, 2023 (Friday)
The result will be announced on the same day and payment by successful bidders
will hawve to be made on August 28, 2023 (Monday).
Forfurther details, please see RBI press release dated August 21, 2023 on the REI
websile - (www.rbi.org.in).
Attention Retail Investors*
(*PFs, Trusts, RRBs, Cooperative Banks, NBFCs, Corporates,
HUFs and Individuals)
Retail investors can parbicipale in the avctions for the amounts earmarked for them |
an a nan-compeditive basis thraugh a bank o a pimary dealer, Individual invesiors
can also place bids as per the non-competitive scheme through the Retail Direct
portal (https:/irbiretaildirect.org.in). For more information, detailed list and |
telephone numbers of primary dealers/bank branches and application forms please
visit RBl website (www.rbl.org.in) or FIMMDA website (www.fimmda.org).
Government Stock offers safety, liquidity and attractive returns for long duration.

“Don't get cheated by E-mails/SM35s/Calls promising you money™

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insalvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Peraons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

RELIANCE BIG PRIVATE LIMITED

- - RELEVANT PARTICULARS
| 1| Namea of comaras debir | Retance Big Prate Limited
| 2. | Date of incomonstion of comornste debior | B2 Decernber 2006
3| Authoriy under which comporate deblor | Cornpanies Act. 1055
| | i irorporated  ragakansd
| 4. | Comarae identity No. 7 Lmied Labity | SR 131MHR00EFTC A 18162
|Iekerviification Mo, of comormte debior
R, | Ackiress. of the repsenad office and
principal office if ) of comporsie
| G, | Irsohersy commencament date in
:mﬂ:m:t of comonate debrior
| 7, | Estimated date of ciosure of insohency

[ B2, Aot Mo, 91794 Prabhat Colony, Sartamus {East)
[ Mumbal 400055

[ Hoerte MCLT onder dated 1815 dugust 2023 [Oncer
| receferd an 2 st Auges 2003)
| 18th Fetmnuany 2024 (180 day fror the deate of QRP

| FesaiLRIoN process | onder)

A, | Mame and regisveion number of the | Rohit Mehra
| ingchercy prlessional Bcling Bs | BB P00 A PPOOT ey J0A T- 1B/ 1 1374
finkerin resoi fon profesionsl

| Address: Tower 43403, Cbers Waoos, Obero Garden Gy,
| Goragaon East, Mumbal 400063

| Exmail: rohirnetra@hotmal com

:mm Trwer A-34103. Obente Wisoos, Dere Gardan Oy,
| Gomgaon [East), Murrinai - 400053

| E-mnail: igrbptd@gnaileom

0, | fckiress e — H:.illl."lrh'.l"l'l'l
| resaision professional, o regisnred
| with the Board
m;mre-ssarnemmnemmv
I

| CoresponcEnee with The inbarim
S o professs ional

:1.;Lmdd.'1ll=h submession of chaims [ 15t September 2023
12| Clssns of cradroms, § any, undar | Mot Applicabie

| clusa b of subsecton (Gl of section

| 24, escanained by tha imenm resclution

| professicnsl
13] Pamrees af Insahency Prolessionas I N Applicatie

| iferaifien 1o act o Buthoried

| Frepresentazhe of credions in 2 cass
14, 1a) Relkrart. Fomis and | 'Weedn Bk hetpa bl pow iy hoeney dosniosds

| i} Details of authorized repreceriatives | Prysical Adkdnesg: Mol Applicabhe

| &re draalable &t

hotice s hereby given that the Wational Company Law Tribunal has ordered the
commencement of & corporate insgfvency resclution process of Rellance Big Private
Limited on 18th August 2023,

The craditors of Rellance Big Private Limlted, are hareby called upon to submit their
claims with proof on or before 15t Septembear 2023 to the interim resoluteen professional
atthe address mentioned against enfry Mo, 10,

The financial erediors shall submit their ¢laims with prool by eleciranic means only 1o
iprbpltdEgrmail.com, AN other creditors may submit the Glaims with proof in persen, by
post of by slectronic maans.

Afinancial creditor belonging 1o a class, as listed agamst the entry Mo, 12, shall indicate its
choice of authorzed representative from among the three insolvency professionals lsted
against entry No L3 10 act as aulhorized represeslative of the class in Form CA [currently
not applicable),

Submission of false or misleading proofs of claim shall attract penalties.

Mame and Signature of Interim Resclution Professional: Rohit Mehra
interim Resolution Professional

Reg Mo: IBBI/1PA-00L/IP-POOT99,/,2017-18,/11374

Address: Towar A4-3403, Oberoi Woods, Cberpi Garden City,

Dateand Place: 23" August 2023, Mumbai Goregaon Esst, Mumbal- 400063

INDUSTRIES LTD.
CIN - L2Z4111UR1S85PLCO15063
Regd. Off: Sohan Magar, P.0. Charubeta, Khatima - 262308
Disit, Udham Singh Nagar, Uttarakhand
Website: www. esterindustries.com; Email- investorn@ester.in
Phone No.: [05943) 250153-57; Fax Mo (05943) 250158

NOTICE TO MEMBERS FOR 37TH ANNUAL GENERAL MEETING AND FOR
UPADATION OF EMAIL ADDRESSES AND BANK ACCOUNT DETAILS

Motice is hereby given that the 37 Annual General Meeting (*AGM") of Ester Industries
Limited {"the Company®) is scheduled 1o be held on Wednesday, 277 September, 2023
at 12:00 Noon IST through Video Conferancing (WC)Other Audio Visual Means (OAVM)
io transact the business as mentioned in the Naotice of the AGM,
The Minisiry of Corporate Affairs and Securites and Exchange Board of India "SEBI)
have vide its cirgulars dated 24° December, 2022 and 5 January, 2023 respectively
{"Circulars") extended the facility of holding the AGM through VCICAYM without the
physical presence of the Members. The Members atlending the AGM through VI
CAVM shall be reckoned for the purpase of quarem under Section 103 of the Companies
Act, 2013
In compliance with the relevant circulars, the Mofice of AGM along with Annual
Report for the financial year (FY) 2022-23 will be sent through electronic mode only
o those Members whose e-mail addresses are registered with the Company or with
fheir respechve Depasifory Parlicipants (DPs) and with the ﬂﬂmpanfs Regislrar and
Share Transfer Agent (RTA) {viz. Mas Zervices Limited). The aforesaid documents
will also be available on Company's website at www.esterindustries.com, website
of Stock Exchanges e, BSE Limited and National Stock Exchange of India Limited
at www.bseindia.com and www.nseindia.com respectively,
Pursuant lo section 108 of the Companses Act, 2013 read with Rule 20 of the Companies
{Management and Administration) Rules, 2014 and Regulation 44 of SEB! (Listing
Difigations and Disclosure Requiremenis) Ragulations, 2015 and Secretarial Standard
an General Mestings, the Company iz providing Remole e-valing (prior to AGM) and
E-poll {e-voding during the AGM) facility to all its Members to cast their voies on all
the resolutions set forth in the Motice of AGM. Detailed instructions for attending the
AGM and casfing voles through Remobe e-valing and E-pall will be provided in the
Mofice of AGM,
The login details for caghing the voles through e-voling would be provided 1o the
Members {holding shares in physical form or demaierialised form] at their e-mail
addresses registered for this purpose
To ensure timely receipt of AGM Notice and Annual Report for FY 2082-23, the members
are requesied fo registerfupdale their E-mail addresses or contact number in the
follawing manner.:
Manner of registeringlupdating e-mail addresses
= Members holding shares in physical mods and who have not registeredfupdated
their e-mail addresses with the Company, are reqguested o registerfupdate their
e-mail addreszes al the earliest by submitting form ISR-1 {available on the
Company's website at https:/lwww esterindustries.com/sites/defaultifiles!
isr=1.pdf) duly filled and signed along with requisite supporting documents o
the Company’s BTA at investon@masserv.com.
=  Members holding shares in dematerialisedmodeand who have not registersd!
updated their e-mail addresses are reguested to register/update the samea with
their respectve Deposilory Participant{s).
Manner of updation of details of Bank account
Members holding shares in physical mode and who have not opied for NECS facility
earlier for payment of dividend are requested to fill up and sign the NECS Mandate
form enclosed with Annual Raport or by submitling 8 request lefter contaiming the
details like Folio Mo, Mame and Address of the Shareholder, parficulars of the bank
account iBank name, Branch address, Bank Account Mo, IFSC Code, MICE No) and
sand it 1o the Company's RTA at T-34, Okhla Indusinial Area, Phase-1l, New Delhi-
110040 glong with the self-atiested copy of PAN and cancelled cheque leaf, 50 as to
avail the NECS facility. Members holding shares in dematerialized form, are required
1o updale the bank accounl parliculars with their raspaclve Depository Participani(s).
Any query relsted to e-woting and Dividend may be raised with the RTA of the Company
by writing a! investorn@masserv.com.
For Ester Industries Limited
Edi-
Poornima Gupta
Company Secretary & Compliance Officer

Place: Gurugram
Date: 22™ August, 2023

O KERALA

JJM-Ernakulam  Dt--RWSS  TO PAIPRA-PROVIDING FULL COVERAGE IN
PAIPRA PANCHAYATH-PACKAGE -2-LAYING CLEAR WATER PUMPING MAIN &
CONSTRUCTION OF 11LL O.H.TANK ATTHATTUPARAMBU.(2)JJM Idukki Dt-CWSS to
Idukki-Kanjikuzhi, Vazhathope, Mariyapuram, Kamakshi, Vathikudy and Vannapuram (Part)
Pts-Supply and erection of clear water pumpsets, EMD : Rs. 200000-500000, Tender fee : Rs.11025-
16540, Last Date for submitting Tender : 04-09-2023 04:00:pm, Phone : 04852835637,
Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

QLU R # e-Tender Notice

Superintending Engineer
KWA-JB-GL-6-1080-2023-24

.

PH circle Muvattupuzha
arkfed W

“"( il 5 e

A Haousse O0F Duality Foodl Prosducis nﬂ - o] E

-Tender Notice
Reference no. DCM(Mktg)/Manager (Sales)/SA-3/2023/4439
Dated: 22.08.2023]

The Department of:- The Punjab State Cooperative Supply and
Marketing Federation Limited (MARKFED) invites online bids for E-
Tender for outsourcing of Vanaspati (approx 14000 MTs pen
annum).

Closing date & Time:- 13.09.2023 & 11.00 AM
Date of Opening of Tender:- 13.09.2023 & 03.00 PM

For detail log on to eproc.punjab.gov.in &
www.markfedpunjab.com

Note: Any corrigendum to the Tender Notice shall be published on
the above website only.

-

MANAGING DIRECTO
MARKFED CHANDIGAR

(VXL ) VXL Instruments Limited

CIN: LB5110MH1986PLC272426
Raegistered Office: 252, 5 Hoor, Building No. 2, Solitaire Corporate Park,
Chakala, Andheri (East), Mumbai - 400 093. Tel.: +91 22 28245210

Faw, +91 22 42872197 | E-mail: cs@vxl.net | Websita: www. vl net
NOTICE OF 37 ANNUAL GENERAL MEETING E-VOTING

INFORMATION AND BOOK CLOSURE

NOTICE is hereby given that the Thirty Seventh {37) Annual General Megting (AGM)
of the Company will be held on Thursday, the 14" day of September, 2023 at 3.00 PM
through Video Conference (VG) or Other Audio-Visual Means (0AVM) without the
reguirement of physical presence of the members at a commaon venue, to fransact the
business as set out in the Notice. The Company has sent the Notice of 377 AGM and
Annual Report for the Financial Year 2022-23 on 22 August 2023, through elecironic
moda to Members whose email addrasses are registered with the Company
Depositories in accordance with the General circular Mo, 0272022 dated May 5, 2022
and all other circulars issued by the Ministry of Corporate Affairs and Circular Ma. 62
dated May 13, 2022 and afl other circulars issued by SEBI. The nofice of 37" AGM and
Annual Report 2022-23 will also be made available on the Company's website, at
www.vxl.nat, BSE Limited at www.bseindia.com and on the wabsite of CDSL at
wWww. evotingindia.com.

The Members of the Company are hereby informed that pursuant to the Regulation 44
of the Listing Regulations and Section 108 of the Companies Act 201 3, read with Rube
20 of the Companies Management and Administration (Amendment) Rules, 2015,
the Members are provided with the facility to cast their votes on all resolutions set
forth in the Motice of the AGM using electronic voting system (e-voting) provided by
Central Depository Services (India) Limited (CDSL).

The Reqister of Members and the Share Transfer Books of the Company will remain
chosed from 8" Seplember, 2023 10 14" Seplamber, 2023 (both days Inclusive) for the
purpose of determination of shareholders for AGM, Members holding shares either in
physical form or dematerialized form, as on 7" September 2023. baing the cut-off
data, may cast their vote electronically on the business as set forth in the Notice of the
AGM. The remote e-voting period commences from 117 September, 2023 (9 AM) and
ends on 13" September, 2023 (5 PM). The e-voling module shall be disabled by COSL
thereatter. Those Members, who shall be present in the AGM through VC/O0AVM
facility and had nof cast their votes on the Resolutions through remote g-voting and
arg otherwise not bamad from doing so, shall ba eligibla to vote through a-voting
system during the AGM. A Member may participate in the Meeting even aftar
exercising his right to vote through e-vating but shabl not be allowed to vote again at
the Meeting. The detailed procedure and instruction for remate e-voting and e-vating
for the AGM are given in the nofice ofthe 37" AGM.

Ay person, who acguires shares of the Company and becomes Member of the
Company after the Annual Report has been sent electronically by the Company and
holds shares as of the cut-off date i.e. 7" September, 2023 may contact our RTA i.e,
Bigshare Services Private Limited. Office No. 56-2, 6" Floor, Pinnacle Business Park,
Mext to Ahura Centre, Mahakali Caves Road, Andheri {East) Mumbai - 400083, Tel No:
(022)- 62636200 Fax No. (022)- 6263 4229 or mail to info@bigshareonling.com
and obtain copy of Annial Report,

In case of any queries, the Members may refer the Frequently Asked Questions
(FAQs) for members and e-vofing Lser Manual for members available at the
download section of hitps.www.evotingindia.comyuserdocs/FAQS.pdf or send an
email to CDSL helpdesk at helpdesk.evoting@cdslindia.com or call 022-
2305854432,

The results of remate e-voting and e-voting at the AGM along with the Scrutinizer's
Report will be placed on the Company's website and on the website of CDSL
(www.avotingindia.com) within two working days of passing of the resolutions at the
AGM to be held on 14 September, 2023 for information to the Members and

communication to the BSE Limited.
By order of the Eoard

For VXL INSTRUMENTS LIMITED
G-

Place: Bengaluru SACHI SHRIKUMAR LAKHOTIA

Repco/”

Home Finance

Repco Home Finance Limited
CIN- L65922TN2000PLC 044655
Registered Office: Repco Tower, Mo. 33,
MNorth Uisman Road, T. Nagar, Chennai-600017
Corporate Office: Third Floor, Alexander Square, Old No.34 & 35,
MNew No.2, Sardar Patel Road, Guindy, Chennai-600032
Ph: (044) - 4210 6650 Fax: (044) - 4210 6651,
E-mail: cs@repcohome.com Website: www.repcohome.com

NOTICE OF 23rd ANNUAL GENERAL MEETING, ANNUAL REPORT 2022-23,

E-VOTING INSTRUCTION AND BOOK CLOSURE

MOTICE is hereby given that:

1. The 23rd Annual General Meeting of the Members of the Company will be
held on Thursday, 14th September, 2023 at 11:00 AM. through Video
Conferance ("WC") or Mher Audic Visual Means ("OAVMT) without physical
prasence of the Members ata common warile o ransact tha I:ll'dil'la'll‘:.r and Epe-:ial
businesses as mentioned in the Notice of the Meeting

2. In accordance with the General Circular Mo, 14/2020 dated 8th April, 2020,
Genaral Gircular Mo, 172020 dated 1.3th Apnl, 2020, General Circular Mo,
202020 dated 5th May, 2020 read with General Cincular No 0202021 dated 13th
January, 2021, General Circutar No, 1902021 dated &th December, 2021, General
Circular Mo, 21/2021 dated 14th December, 2021, General Circular Mo 0202022
dated 5th May, 2022 and General Circular Mo. 1072022 dated 28th December,
2022 read wilh applicable circulars as may be issued by thae Ministry of Corporate
Affales (MCA) (herelinafter collectively referred 1o as "MCA crcutars”), applicabie
provisions of the Companies Act, 2013 and the rules made thersunder and the
SEBI| Circular No SEBIHOVCFOVPoD-2/P/CIR 2023/ dated 5th January, 2023
read with applicable circulars as may be issued by SEBI, Securities and Exchange
Board of India (Listing Obligations and Disclosure Reguirements) Regulations,
2015 (SEBI LODR), elsctronic copias of the Maotice of the said AGM together with,
a-voling instructions and instrecons and Annual Report for 2022-23 hawve baan
sent on 22nd August, 2023 to all the members whose emall |Ds are registered with
the Company/RTADepository Participant{s). The said documents are mads
available on the website of the Company at https:['www.repcohome.com to
vidswdownload by the members, The same are also made available on lhe
websites of Stock Exchanges ie.. Mis BSE Limited and b/s National Stock
Exchanga of India Ltd. at https:/iwww.bseindia.com and
hitps:llwww.nseindia.com respeclively. Tha dispalch of the Nolics, Annual
Report, and other instructions on e-voling and YC, through emalls has been
completed on 22nd August, 2023.

3. In terms of Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies (Management and Administration) Amendment Rules, 2015 and
Regulation 44 of the SEBI (Listing Obligations and Disclosure Requirements)
Regutations, 2015, as amended, the Company is pleased to provide e-voling
faciliy to all its members to exercize their right to vote by electronic means on all
ressalulions seat forth in the AGM Molice, throwgh a-voling platiorm provided by
Mz KFin Technologies Limited. MrG.Ramachandran (FCS Mo, FS6ET) of
M=, G Ramachandran & Assaciates, Practising Company Secretanes, has been
appainted as Serutinizer for conducting the voling process in a fairand transparani
manrear. In this regard, the Company hereby informs the maembers of the Tollowing:

i. All the business as sel forth in the said AGM Notice rhay B ransacied through
wvoting by electronic means,

. The cut-off date for defermining the efigibility to vole by elecironkc maans or a1
the AGM is Tth September. 2023.

iii. The e-voting shall commence on 11th Septembear 2023 at 500 A M {IST).

iv. The e-vating voting shall end on 13th Sepiember 2023 at 5:00 P.M (ST

v, Any person, who acquires shares of the Company and becomsas 8 member of
the Compamny aftar dispalch and holding sharas as of the cut-off dals ie
Tth Seplember, 2023, may oblain the credentials by following the procedurs as
prescribed in the notice of AGM, If the member is already registered with KFin
Technologies for e-woifing, then hefshe can use hisher azisting USER |0 and
password for casting the vata through e-veding.

wi. Members may nole that: a) The remote e-valing modubs shall ke disabled by
KFin Technologles beyond 5:00 p.m, on 13th September 2023, Once the voteona
resolution is cast by the member, the member shall not be allowed to change i
subsaguently; b)Thea faclity for e-voting throwgh elecironic voling system will also
be made available during the Annual General Meeting (AGM) and the members
wha have not already cast their votes by remote e-vating shall be able to exercize
their right fo vote during said AGM through e-voling; ¢} The members who have
cash their wabe by remods a-valing peios ta the AGM may parlicipate in ha AGK bul
shall not be entitted 1o cast their vole agakn. and d) A person whose name |5
recorded in the reqister of members or in the register of beneficial owners
maintained by the depositories as on Tth Septembar, 2023 {cul-off data)only shall
be entitled Lo avail the facility of remole e-voling as well as voling at the G,

il The mannes of violing rasmolishy for rembers hokding shanes in demalerialized
mode, physical mode, and for members who have not registered their email
addresses is provided in the Motice of the AGM. The sams is also made available
o tha websita of the Company hittps:hwww.repcohome.com.

viii. Shareholdars are reguested lo updale their Bank aceouwnt details & KYC with
thedr depositories (where shares are held n dematerialized mode) & with the
Company’ RTA (where shares are held in phiysical mode] to receive the dividend
directly into their Bank account Dividend Warranis/Demand DOrafts will ba
dispalched to the regisiered address o the membars wihio have not updated their
bank account details,

ix. In case of any quenes and/or grievance rekating to e-vating, members may refer
to the Freguently Asked Questions (FAQE) for Members and e-voting user manual
far Members availabla on the wabsita hitps:fevabing kfintech.com under the Help
& FACKYs Section or vou can confact on Todl Free Momber 1800-309-8001 or
Mr. Mohammed Shanoor, KFin Technologies Limited, Selenium Tower B, Plot 31-
32, Gachibowdi, Financial District, Nanakramguda, Hyderabad - 500032, State
Telangana al designated e-mail ID evatingi@kfintech.com, who will address lha
grievances related to electronic voting, The Members may also write 1o the
Company Secretany at csi@repoohome.com,

%. The detailed instrections for Members for attending the AGM through W alang
with othar instructons ara covarad in the natice of the AGM and tha mambers ara
requeested to reder 1o the same, [n case of any query the members may write o e
Company/RTA at ce@repeohome comorevotingi@kfintech cam.

4, Pursuant fo Section 91 of the Companies Act, 2013, rules thereof, and
Regulation 42 of the SEBI {Listing Obligations and Disclosura Requirements)
Regulation, 2015, the Ragister of Membars and Share Transter Books of the
Company will remain closed from Sth September, 2023 to 14th September, 2023
(bath days inclusive) for the purpose of ascertaining the entitement for payment of
dividend, if daclared at the aforesaid AGM, in respact of the Financial year anded

HRL A At For Repco Haine Finance Limited
Sdi- Ankush Tiwari

Company Secratary & Chief Compliance Officer
(MMo: AIEATO)

Place: Chennai
Date : 22.08.2023

Date: 22.08.2023 COMPANY SECRETARY & COMPLIANCE OFFICER
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qIof4/ COMPANY SECRETARIAT
NOTICE OF THE 58" ANNUAL GENERAL MEETING AND INFORMATION ON E-VOTING

In furtherance o our AGM intimation Motice dated 117 August, 2023
published in Naticnal dailies, in this regard Notice is hereby given that the
58" Annual General Meating (AGM) of the Company will be hald on
Friday, the 15" September, 2023 at 11.00 a.m. {IST) through Video
Conferencing (VC)/Other Audio Visual Means (OAVM) to transact the
business as set out in the Notice calling the AGM, in complianca with all
applicable provisions of the Companies Act, 2013 and the Rules made
thereunder and the SEB! (Listing Obligations and Disclosure
Requireaments) Regulations, 2015, read with Genearal Circular Mo,
1072022 dated 2812.2022, General Circular No, 20/2020 dated
05.05.2020 and 022022 dated 05.05.2022 issued by the Ministry of
Corporate Affairs (MCA) and Circular No. SEBVHO/CFD/FoD-
2IPICIR/2023/4 dated 05.01.2023 issued by SEBI (Collectively called
*“Relevant Circulars”) withoul physical presance of the Members of the
Company at a common venue. Membears participating through W Crf QAWM
facility shal be reckoned for the purpose of gquorum under section 103 of
the Companies Act, 2013,

In compliance with the statutory provisions & relevant circulars the Motice
of the AGM and the standalone and consolidated financial statements for
the financial year 2022-23, along with Direclors’ Report, Auditors' Report
and other documents reguired to be attached thereto, have baen zent on
22 August, 2023 to the Members of the Company whose email
addresses are registered with the Company / Depository Participant(s).
Physical coples of the Notices alongwith the Annual Report for FY 2022-23
are baing sent by post to those shareholders who have requested for
the same. Members desiring a physical copy of Annual Report can
send their request to Company/RTA at company.secretary@eil.co.in or
rta@alankit.com. The aforesaid documents are also available on the
Company's website at www.engineersindia.com on the website of the
atock Exchanges i.e., B3E Limited and National Stock Exchange of India
Limited at www.bseindia.com and www.nseindia.com respectively and
on the website of Mational Securities Depository Limited {NSDL) (agency
for providing the remote e-\Voting and e-voting facility during the AGM) at
www.evoting.nsdl.com. The documents referred to in the Molice of the
AGM are available on the website of the Company for inspection,

Instruction for remote e-voting and e-voting during AGM:

Tha Company is providing to its members facility 1o axercise their right 1o
vota on resolutions proposad to be pazsad at AGM by electronic means
{"e=voting” ). Members may cast their votes remotely, using the electronic
voling system on the dates mentionad herein below (“remote e-voting”)

Further, the facility for e-voting through electronic voting system will also
be made available during the AGM and members attending the AGM who
have not cast their vote(s) by remote e-voling will be able to vole
elactronically during the AGM.

The Company has engaged the services of NSDL as the agency o
pravide e-voting facility.

Information and instructions relating to e-voting have been sent to the
members through e-mail. The login credentials of remaote e-voling should
be used for attending the AGM through VC [ OAVM. The manner of
remote e=-voling and e-voting during the AGM by members holding shares
in dematenalized mode, physical mode and for members who have not
registered their email addresses is provided in the Notice of the AGM.,

The remote e-voting facility will be available during the following wvoling
period:

Commencarment of remate e-voling | 9:00 A M. (IST) on Monday, 11" September, 2023
{ End of remole e-vating: | 5:00 PM. (15T} on Thursday, 14" September, 2023
The remote e-voting will not be allowed beyond the aforesaid dates and
tima and the remote e-volting module shall be forthwith disabled after
expiry of the aforesaid period.

A person, whose name is recorded in the register of members or in
the register of beneficial owners maintained by the depositories as
on the cut-off date, i.e., Friday, 8" September, 2023 only shall be
entitled to avail the facility of remote e-voting or for participation at
the AGM and e-voting during the AGM,

Manner of registering / updating email addresses is as below:
Members holding shares in physical mode, who have not registered /
updated their email addresses with the Company, are requested o
approach RTA of the Company, Alankit Assignments Limited having office
at 205-208, Anarkali Complax, Jhandewalan Extension, New Delhi-
110055 or send email at rta@ alankit.com

Members holding shares in dematerialized mode, who have nol
registered [/ updated their email addresses with their Depository
Participants, are requested to register f update their email addresses with
the Depository Participants with whom they maintain their demat
accounts

Any person, who becomes a member of the Company after dispatch of
the MNotice of the AGM or any meamber whose email id is not registarad
and holding shares as on the cut-off date may obtain the login credentials,
by sending a request to NSDL/RTA at evoting@nsdl.co.in/
rtai@ alankit.com in the manner as provided in the instruction given in the
Notice of the AGM, which is available on Company's website, NSDL's
weabsite and website of stock exchanges. Such members may cast their
votes using the e-voting instructions, in the manner specified by the
Company in the Notice of AGM.

The members who have cast their vote(s) by remote e-voting may
also attend the AGM but shall not be entitled to cast their vote(s)
again atthe AGM.

The Board of Directors of the Company has recommended a final
dividend of Rs. 1/- per share. The final dividend, if approved by the
members in the ensuing AGM, will be paid to the eligible meambers within
the stipulated penod of 30 days of declaration. Members may note that as
per Income Tax Act, 1961, dividend paid or distributed by a Company s
taxable in the hands of members. The Company shall, therefore, is
required to deduct Tax at Sources ("TDS') at the time of making the
payment of dividend. In order to enable Company to determine the
applicable TDS rate, members are reguested to submit the relevant
documents to the Company or RTA at company.secretaryi@ell.co.in or
rtaf@alankit.com on or before 1° September, 2023.

If Members have any queries or issues regarding attending AGM
& e-Voting from the e-\oting System, you may refer the Frequently
Asked Questions ("FAQs") and e-voting manual available at
www.evoting.nsdl.com, under download seclion or write an email o
Pallavi MRhatre at evotingi@nsdl.co.in. Invastors may also contact at022-
48867000 and 022-249097000. In case of any other query, you may also
contact Company Secretary of the Company as per the details

Company Secratary
Engineers India Limited
Engineers India Bhawan
1, Bhikaji Cama Place, New Deaihi-110066
Tel: 011- 26100258
Email: company.secraetary@@eil.co.in
By order of Board of Directors

S.K.Padhi
Company Secretary

Place: Mew Delhi
Date: 22.08.2023




